
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1115 of 2024

New Item Titled “Rampant Mining Causes Joshimath –like crisis in 
Uttarakhand’s Bageshwar” appearing in India Today dated 14.08.2024  

Vs. 
Central Pollutino Control Board & Ors. 

I N D E X 
S.No. Particulars Pages 

1. Action Take Report on behalf of the
Uttarakhand Pollution Control Board

2. Annexure 1
A copy of the email dated 14.11.2024

3. Annexure 2
A copy of the letter dated 09.04.2025
Along with list of mining units

4. Annexure 3
A copy of the order date 06.01.2025

Filed by 

[MUKESH VERMA] 
Advocate for the Uttarkhand Pollution Control Board 

Ch. No. 50, Old Block 
Supreme Court of India, 

New Delhi 110 001 
(M) 9810108098

E-mail: mvermadv@gmail.com
New Delhi  
Dated: 03.11.2025 
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UKPCB LEGALCELL <ukpcblegalcell@gmail.com>

Fw: Compliance of Hon'ble NGT-PB order dated 30.8.2024 in O.A. No. 1115/2024
1 message

Uttarakhand PCB <msukpcb@yahoo.com> Wed, Oct 29, 2025 at 1:30 PM
To: UKPCB LEGALCELL <ukpcblegalcell@gmail.com>

Office of the
Member Secretary
Uttarakhand Pollution Control Board
Dehradun 

----- Forwarded Message -----
From: VINAY KUMAR UPADHYAY <vkupadhyay.cpcb@gov.in>
To: msukpcb <msukpcb@yahoo.com>
Cc: Nazim Uddin <nazim.cpcb@nic.in>; CPCB LUCKNOW <rdlucknow.cpcb@gov.in>; Puneet Tyagi <puneettyagi.cpcb@gov.in>
Sent: Thursday, November 14, 2024 at 02:43:49 PM GMT+5:30
Subject: Fwd: Compliance of Hon'ble NGT-PB order dated 30.8.2024 in O.A. No. 1115/2024

Email – Reminder
To

The Member Secretary,
Uttarakhand Pollution Control Board,
Gaura Devi Bhavan, 46 B, IT Park,
Sahastradhara, Dehradun-2480001

Sub: Compliance of Hon'ble NGT-PB order dated 30.08.2024 in O.A. No. 1115/2024.

Ref: CPCB letter No. CM-13011/277/2024-LAW-HO-CPCB-HO, dated 24.10.2024.

Sir,

This has reference to the above mentioned letter and trailing e-mail dated 24.10.2024, wherein it is requested to provide a report in the matter. The same is still
awaited.                                                                  

It is once again requested to provide a report in this regard comprising factual status and action taken by the concerned
authorities, at the earliest,

Yours faithfully,

Nazimuddin
Director & Divisional Head-IPC-II

Copy to:

1. The Regional Director, Central Pollution Control Board,

    PICUP Bhawan, Vibhuti Khand, Gomti Nagar, Lucknow – 226010

============ Forwarded message ============
From: Puneet Tyagi <puneettyagi.cpcb@gov.in>
To: "msukpcb"<msukpcb@yahoo.com>
Cc: "Nazim uddin"<nazim.cpcb@nic.in>, "CPCB RD LUCKNOW"<rdlucknow.cpcb@gov.in>, "VINAY UPADHYAY"<vkupadhyay.cpcb@gov.in>
Date: Thu, 24 Oct 2024 19:24:34 +0530
Subject: Compliance of Hon'ble NGT-PB order dated 30.8.2024 in O.A. No. 1115/2024
============ Forwarded message ============

                                                            Speed Post/ Email

CM-13011/277/2024-LAW-HO-CPCB-HO                                                          Date: 24.10.2024

To
The Member Secretary,
Uttarakhand Pollution Control Board,
Gaura Devi Bhawan, 46 B, IT Park,
Sahastradhara, Dehradun 248001. 3
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Sub: Compliance of Hon'ble NGT-PB order dated 30.8.2024 in O.A. No. 1115/2024
 
Sir,
                Hon'ble NGT-PB has suo motu registered the news item titled "Rampant mining causes Joshimath-like crisis in Uttarakhand’s Bageshwar" appearing
in India Today dated 14.08.2024 as an Original Application. The news item is about Bageshwar District of Uttarakhand resulting in Joshimath-like situation in
Kanda area, where cracks have appeared in homes, temples, fields, and roads due to mining activities.
Hon'ble NGT-PB has impleaded CPCB, UKPCB, RO-MoEF&CC (Dehradun) and District Magistrate, Bageshwar, as respondent and issued notice for filing
the response by way of affidavit and has listed the matter for next hearing on 11.12.2024.
You are requested to provide a report in this regard comprising factual status and action taken by the concerned authorities, at the earliest, preferably within 15
days.

 Yours faithfully,

 (Nazimuddin)
 Director & Divisional Head-IPC-II

2 attachments

CPCB Letter dated 24.10.2024_UKPCB_OA 1115-2024.pdf
272K

NGT order dt_30.08.2024_OA no.1115 of 2024.pdf
113K
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SL. 

No 
Date 

Office Notes, 

reports, 

orders or 

proceedings 

or direct ions 

and 

Registrar’s 

order w ith 

Signatures 

COURT’S OR JUDGES’S ORDERS 

 0 6 .0 1 .2 0 2 5     WPPIL No. 202 OF 2024 

With 

WPPIL NO.174 OF 2024 

Hon'ble G. Narendar, C.J. 

Hon’ble Manoj  Kum ar Tiw ari, J. 

  Mr. Vinay Kum ar, learned counsel for the 

pet it ioner in WPPI L No.202 of 2024. 

2. Mr. Dushyant  Mainali, learned Am icus Curiae.  

3. Mr. P.C. Bisht , learned Addit ional Chief Standing 

Counsel for the State. 

4. Mr. Aditya Pratap Singh, learned counsel for the 

Ut tarakhand State Pollut ion Cont rol Board. 

5. Dr. Am an Rab, learned counsel for t he SEI AA. 

6. Heard learned counsel for the pet it ioner, learned 

Am icus Curiae, the Court  Com m issioners, nam ely, Mr. 

Mayank Rajan Joshi and Mr. Sharang Dhulia and 

learned State Counsel. 

7. I n com pliance with the order 09.12.2024, the 

Court  Com m issioners have subm it ted a report  into the 

Court  today.  

8. The report  is not  m erely alarm ing, but  is also 

shocking. The report  and the photographs clearly 

dem onst rate com plete lawlessness by the m iners, and 

are proofs of local adm inist rat ion turning a blind eye to 
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the t ransgression. Further, t he report  and the 

photographs, prima facie,  dem onst rate that  further 

m ining operat ions, which have already dam aged 

dwelling houses, are likely to result  in landslides and 

definite loss of lives. The ironical part  is that  t rained 

officers have perm it ted m ining operat ions at  t he base 

of the hillock, when habitat ions in the revenue villages 

are found on the top of the hillock. The photographs 

also indicate huge crevasse indicat ing im pending 

landslides which would definitely lead to huge loss of 

lives. Hence, pending further orders, all m ining 

operat ions in Bageshwar dist r ict  shall stand suspended 

with im m ediate effect .  

9. A copy of this order be forwarded to the Director, 

Geology and Mining Departm ent , Ut tarakhand, who 

shall com m unicate the sam e to the m iners and ensure 

im plem entat ion of this order. The Director, Geology and 

Mining Departm ent  is m ade personally responsible for 

im plem entat ion of this order. 

10. The Am icus Curiae shall br ing on record and 

im plead all the lease holders and also array the officers 

of the concerned departm ent  as party-  respondents to 

the PI L. 

11. We wish to place on record our appreciat ion for 

the st renuous efforts put  in by the Court  Com m issioner, 

nam ely, Mr. Mayank Rajan Joshi and Mr. Sharang 

Dhulia, despite dubious efforts on the part  of vested 

interests.  

12. For com pliance, list  along with Writ  Pet it ion (PI L)  

Nos.137 of 2022 and 35 of 2024, on 09.01.2025, on 

which date, the Director, Geology and Mining 
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Departm ent , and the Secretary, I ndust r ial 

Developm ent , shall be physically present  before this 

Court .  The concerned Dist r ict  Magist rate shall also be 

present  before this Court  on the next  date. 

13. The Director, Geology and Mining Departm ent  

shall im m ediately release to the Court  Com m issioners 

the rem unerat ion fixed by this Court  under order dated 

09.12.2024. 

14. The Regist ry is directed to com m unicate the 

order to the concerned Director, Secretary and Dist r ict  

Magist rate by way of e-m ail today it self.  

 

 

     ( Manoj  Kum ar Tiw ari,  J)              ( G. Narendar, CJ)  

                 06.01.2025 06.01.2025 

NI SHANT 
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